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LOK SABHA

Saturday, April 4, 1959/ Chaitra 14, 
1881 (Saka)

The Lok Sabha met at Eleven of the 
Clock

[Mr Deputy-Speaker tn the Chair] 

PAPER LAID ON THE TABLE

R e p o r t  o f  G a n g a  B ra h m a p u tr a  
W a te r  T r a n s p o r t  B o a r s  i o r  t h e  

y e a r  1958
The Minister of State in the Minis­

try of Transport and Communications 
<gfcri Baj Bahador): I beg to lay
on the Table a copy of the Report of 
Ganga Brahmaputra Water Trans­
port Board for the year 1958. [Placed 
tn Library, See No. LT-1335/59]

( p  S h n  Chcw khfrnoon G ohain

(2) Shri Chandramaii K a lr 

0 )J D r  K . B  M enon 

(4) Shri Chapalakanta Bhattacharyya 

l j )  Shri Chhada Lai G upta

(6) S h n  Bishanchandar Seth

(7) Sardar Baldev Singh

(8) S h nm an  M afida Ahm ed

(9) M aulana A bdur Rahman

(10) K unw arani Vijaya Rate

(1 1 )  Shri Jogendra Sen-M andi

(12) Shri Jogendra N ath  Hazanka
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11.01 brs

PETITION RE EXCISE DUTY ON 
OIL PRODUCED BY PINTO (WOOD­
EN) CHEXXUS

Shri N. R Mnnisamy (Vellore): I 
beg to present a petition signed by a 
petitioner regarding excise duty on oil 
produced by Pinto (Wooden) Chekkus.

1101 his

LEAVE OF ABSENCE

Mr. Deputy-Speaker: The Com- 
mittet' on Absence of Members from 
the Sittings of the House m their 
Thirteenth Report have recommended 
that leave of absence may be granted 
to the following Members for the 
periods indicated against each-—

17th N ovem ber to  20th Decem ber, 1958 
(Sixth  Session) and 9th February to 28U1 
February, 1959 (Seventh Session).

19th February to 15th M arch, 1959 (Seventh 
Session)

3rd M arch to 10th A p ril, 1959 (Seventh 
Sest.on)

n t h  February to 20th M arch, 1959 ''Seventh 
Session)

1st M arch to 28th A p ril, 1959 ('Seventh 
Session).

9th February to 1st M arch, 1959 (Seventh
Session).

9th February to 8th A p ril, 1959 (Seventh 
Session).

9th February to 20th M arch, 19^9 (Seventh 
Session)

9th February to 20th M arch, 1959 (Seventh 
Session)

•  9th February to 8th A p ril, 1959 (Seventh 
Session).

7th M arch to 23rd M arch. 1959 (Seventh 
Session).

23rd February to 20th April,. 1959 (Seventh 
Session).

23 (AiJ L.S.D.—1
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{Mr. Deputy-Speaker!)
I take it that the House Agrees with 

the recomendationrf of the Com­
mittee.

Ben. Members: Yes.
Mr. Deputy- Speaker: The Mem­

bers wil be informed accordingly.

11.0S hi*.
BUSINESS OF THE HOUSE

The Minister el Parliamentary 
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to 
announce that Government Business 
for the week commencing 6th April 
will consist at:—

(1) Further discussion and voting 
of the Demands for Grants 
relating to the Ministry of 
Labour and Employment; and

(2) Discussion and voting of the 
Demands for Grants in res­
pect of the Ministries of— 
Food and Agriculture, 
Rehabilitation,
Defence,
Community Development and 

Co-operation, and 
Commerce and Industry.

11.M bn.
DEMANDS* FOR GRANTS—eontd.

M in is t r y  or T r a n s p o r t  a n d  C o m ­
m u n ic a t io n — conid .

Mr. Deputy-Speaker: The House
will now resume discussion on the 
Demands for Grants relating to the 
Ministry of Transport and Communi­
cations. Out of* 8 hours allotted for 
these Demands, 3 hours and 25 minu­
tes now remain. I propose to call the 
hon. Minister at___

The Minister of Parliamentary 
Affairs (Bhri Satya Narayan Btaha): 
May I say ocp word about this? - A

number of hon. Members are —  
to participate in the discussion of 
these Demands, but they could not get 
time yesterday. I am afraid, if we 
adhere to the schedule, they will not 
get tfcne even today. I would, there­
fore, request you to extend the time 
by one hour. If the House agrees to 
sit till six o’clock, then they can have
2 hours. But, so far as Government 
are concerned, I am not in a position 
to spare more than 1 hour. So, you 
may consult the House; if the House 
agrees to sit till six o'clock, then 
they can have 2 hours more; other­
wise, if they sit till five o’clock, Gov­
ernment are prepared to extend it by 
one hour.

Shri Naoshlr Bliarncha (East 
Khandesh): I think we should not sit 
till six o'clock today, because as it Is, 
we are sitting on a Saturday, and 
it will be a difficult task for us to 
make up for other work.

Shri Rajendra 8<nffh (Chapra): Let 
there be extension by two hours till 
six o’clock.

Mr. Deputy-Speaker: That is for
the hon. Members to decide. Gov­
ernment say that they can spare one 
hour. Now, it is for the hon. Mem­
bers; If they want one additional $our, 
they can sit up to six o’clock. If 
they do not want it, then we Hhall 
sit up to five o’clock. But in an~ 
case we shall have to restrict tfcr 
time-limit for speeches.

Shri Satya Narayah Sinha: Let it be
ten minutes.

Mr. Deputy-Speaker: The diffi­
culty is that when a Member is on 
his legs, he does not care either for 
the rings or for any other thing; even 
requests from the Chair are ignored. 
That should not be the case; at least, 
we have to decide some time-limit, 
and that must be strictly adhered to.

•Moved with the jecommendstion of the President.




